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11 the Ch-.innan of the C«nm.ittee on Private Memben' Bills and Resolutions havi• 
been authorised by the Committee. present on their' ~half th~ ~ir P~4cutth llcpon. 

2. The c:::omuunee met on the 4th May, 1964 for-

(1) Clauification and allocation of time for ditc:waion of the following Bills :m: 

(J) The R.epi.,icaden of the People (~~ Bill, 196-f (~pn of 
1l6W Htti<m 6..4) bf Shri Prab.eh Vil'~. 

(2) The Fixation of Responsibility (of Persons in Authority) Bill, 1964 by Shri 
V. C Panthar. 

(S) The Con1titution (Amendment) Bm. 19fM (AadtJdmnt qf articl~ 85) by 
Shri Prakash Vir Shastri. 

(f) The c.omtitution (Amendment) Bill, 1964 (Omf#ion of article 570) by Shri 
Prakash Vir Shastri. 

(If) Examination of the following Co~~ (~dment) Bills, up4er Ruic 
294 (I)(•) of the Rules of Procedure:,... · 

• (1) The Qmstitution (Amendment) Bill, 196-4 (""'t'Jldtmrnt «f article 516} by 
Shri S. N. Qsaturvedi. 

• (2) T,he c.on.titution (Amendment) BiJJ, 1964 (Of'lli.mon of article 551) by 
Shri Panna Lal &rupd. 

• (5) The Constitution (Amendment) Bill, 1964 (Amen4ment of article 295) by 
Shri V. C. Paraahar. 

CLASSIFICATION AND ALLOCATION OF TIME TO BILLS 

! ·rbe Members coooerned had been itwi'~ «> ~nt ~the ~ttee their 
views on their Billa. Shri Prakash Vir Shastri (who js also ~ ~ '?f the Committee) 
,rut Shri V. C. Paruhar attended the sitting. 

4. After comidtriog all upecta of. the Bills, ,_.c C·<•m~tt.ct plP,~ t.he Constitution 
(Amendment) Bill, 1964 (Omiuion of article !70) by Shri Prakash Vir Shastri in category 
'A' ~d tbe other t,hree Billa in category 'B' and recommended allocation of aizbe to them 
as Wdicated below :-

(11 The R~tation of the People (Amendment) Bill, 
1964 (lftln'tion of new ttetion 6:.4). 

(2) The Fixation of hponsibility (of Persons in Authority) 
Bill, 19&4. 

{S) The Constitution (Amendment) Bill, 1964 (Amen4mnt of 
article 85). 

(4) The Constitution (Amendment) Bill, 1964 (Omiujott of 
article 570). 

•Circulated· to Members teparateiy (Bill Nos. 47. 48 and 49 of 1964). 

t hour. 

hour. 

I hour. 

2 hours. 

• 
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EXAMINATION OF THE CONSTITUTION (AMENDMENT) BILLS 

5. The MembeTs who had givtn notices of the Bills and re~advea of Ministry 
concerned with the Bills had been invited to be present at the sitting. Shri V. C. Parashar 
attended the sitting. The .reptWntativa of the Miniltry of Home Allain were present. 

6. 1. he Committee examined the Bi)ls and arrived at die following findings :-

FINDINGS OF THE COMMITT!E 

(l) 'fhe Constitution (Amtndment) Bill, 1964 (A1'Nntlment of article 816) by 
Shri S. N. Chaturvcdi. 

Tht Bill sought to raise the age of retirement of memben of the State Public Service 
Commissions from sis.ty yean to lixty-two years. 

After hearing the repe.entad.e oi the Ministry of Home Affairs and conaidering all 
aspects of the matter, the Committee recommended that the Member might be permitted 
to move for leave to introduce the Bill. 

(2) The Colutitution (Amendment) Bill, 1964 (OW.itricm '1f Of'ticle 551) by Sbri 
Panna Lal BarupaL 

The Bill aought to omit article S51 of the Corutitution. . 
After hearing the repraentative of the Ministry of Home Affairs and cOnaidming all 

upects of the matter. the Cmnmittee recommended that the Member might be permitted 
to move for leave to introduce the Bill. 

($) The C.00.titution (Amendment) Bill, 1964 (Amendment of article 295) by 
Sbri V. C. Parasbar. 

The Bill aought to amend ankle 295 of the Conatitution. • 

After hearing the rcpraentative of the Miniatry of Home Affairs and considering all 
upecu of the matter, the Committee recommended that the Member might be permitted 
to move for leave to introduce the Bill. 

RECOMMENDATIONS 

7. The Committee recommend that-

(i) the categorisation and allocation of time to Bills as shown in para * above be 
agreed to by the House; and 

(ii) SaJvuhri S. N. Chaturvedi. Panna Lal Barupal and V. C. Paruhar be permitted 
to move for leave to introduce their Consdtution (Amendment) Bills. 

NEW Da.m; 
May 4. 19M. 
J'aiMi/JUI i( 1816 (QG). 

S. V. X.R.ISHNAMOORTHY RAO, 
Chairman. 
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